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FORE THE HON'BLE NATIONAL GREEN TRIBUNAL

AT NEW DELHI

REJOINDER AFFIDAVIT

(On Behalf of Vipin Nayyar.............Original Applicant)
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VIPIN NAYYAR ...Applicant

Versus

UNION OF INDIA AND ORS ...Respondents
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BOARD DEHRADUN ON 15.03.2024.
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I, Vipin Nayyar, S/o Mr. Surinder Kumar Nayyar, aged 50 years, R/o

305, Gali No. 8, Veerbhadra Road, Rishikesh z4g2}I-Uttarakhand,

the deponent do solemnly affirm and state as under :-

Priliminary Submissions

1. That I am the Applicant in the Original Application No. 305

of 2022 being Vipin Nayyar vs Union of India and Ors

pending before this Hon'ble Tribunal and I am fully

conversant with the facts and circumstances of the case, hence

competent to swear this Rejoinder Affidavit.

2. That the instant Rejoinder Affidavit is being filed in response

to the Counter Affidavit dated 1 5.03 .2024 filed by

Respondent No. 4 Uttarakhand Pollution Control Board

Dehradun.

3. That Respondent No. 4lJttaral<hand Pollution Control Board

Dehradun has filed the Counter Affidavit in a perfunctory

manner amounting to a clear transgression of law as

propounded by the Hon'ble Tribunal in catena of judgments

regarding eco-sensitive and prohibitory zones of River Ganga.

Parawise Reply to Counter Affidavit

4. That the contents of para no. 1 and para no. 2 require no

comments being the matter of record.
..'{.or--

,; Q.-i--r- ^'.' .'l-r-,,/ Q,*.t#' *'-. 
*.1,\/4r' 5. That the statement inpara no. 3 that respondent no. 6 Hotel

i /*'t 
u i]; ,i "lAlngu 

Forest view and respondent no. J Restaurant Hide outt)* -,:1- i l

€r'

& HQ-i{."':.'.t,,-;^i/t j'il;r:xrrrr €l
-l-.D'- ^/l7l\ t /\LW,
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Cafe have obtained the Consolidated Consent Authorization

(hereinafter referred to as CCA) from Uttarakhand Pollution

Control Board raises serious questions on the working of the

Board, as the said CCAs are issued by the board for

commercial activity at a mere 28 meters and 9 meters

respectively from the edge of the river Ganga in eco-sensitive

and prohibitory zone and in complete violation of the

government order G.O. No. 17431V-21581:n.;1412016 Dated

14.12.2016 where 30 meters from the edge of the river has been

declared as no-construction zone and is specifically reserved for

plantation / parks / grounds I agriculture. True copy of the G.O.

No. 17431Y-2/58(3{T")1412016 Dated t4.12.2016 is annexed

hereto as Annexure A-1.

6. That in the Joint Inspection Report annexed at page no. 54 of

the Hon'ble Tribunal's file in the matter, it was found that

respondent no. 6 Hotel Ganga Forest View is operating a hotel

at a mere 28 meters from the edge of the river Ganga and

respondent no. 7 Restaurant Hide Out Cafe is operating at a

mere 9 meters away from the edge of the river Ganga in

Prohibitory Zone, and the Consolidated Consent

Authorization CCA issued by the Uttarakhand Pollution

Control Board is in blatant contravention of the Order Datecl

15.12.2017 ItemNo.l6 & I7 inthe case of M.C.Mehta Vs Union

","\g/ Indiu & Ors. OA IYo.200 of 2014 and in the case of Indian
{ \::.

Council for Enviro-Legul Action Vs. National Ganga River

Authori4t & Ors, where The Hon'ble NGT has directed
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(The relevant portion of this Hon'ble Tribunal Order is extracted

below) :-

We reiterate that in the area falling within 50 mtrs fro* the edge

of the river in the hilly terrain no construction activity would be

permitted, nor ony other activity carried out and it shall be

treafed as Prohibitory Zone. Beyond 50 mtrs and upto 100 mtrs tn

the hilly terrain it shall be tr:eated as Regulatory Zone. Regulatory

activiQ shall be notified by the State and till that time there shall

be no constructton activ.ity permitted in that area. Once the river

enters the plain or even hilly areas where witlth of the river is

more than 70 mtrs, in that event, an area of 100 mtrs from the

edge of tlte river shall be treuted as Prohibitory Zone, while 100

mtrs to 300 mtrs would be treated as Regulatory Zone ond till the

time the State notifies the restricted activities, there shall be no

construction activity even in the Regulatory Zone. The true copy

of the Order Dated I 5.12.2017 ltem No. I 6 &. 17 of The Hon'ble

Tribunal in the case of M.C.Mehta Vs Union of India & Ors. OA

No.200 of 2014 and in the case of Indisn Council for Enviro-

Legal Action Vs. National Ganga River Basin Authority & Ors ts

annexed hereto as Annexure A-2.

7. That respondent no. 6 Hotel Ganga Forest View and

respondent no. 7 Restaurant Hide Out Cafe have started the

illegal construction of the hotel and restaurant in Prohibitxy

O-^-q^P
lrt - *-r-..-.1+'rr- p $. En"akuni 'ta1u'L'- 

A'tt"-d:t'" lfN rrn.NrtNITAL)^'. rY'll,tx[)rrtrl
A\l'.'rr-.- ,6.

e in the year 2019 and202l respectively.
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no comments being the8. That the contents of para no. 4 require

matter of record.

9. Thatthe contents of para no. 5 ard only admitted to an extent

of the matter of record and anything contrary thereto is

vehemently denied.

10.That the contents of para no. 6 are wrong and hence denied. It

is specifically clarified that in the impugned G.O. the eco-

sensitive zone is declared from the middle of the river

whereas the Order Dated 15.12.2017 ltem No.16 & 17 of The

Hon'ble Tribunal in the case of M.C.Mehta Vs Union of India &

Ors. OA No.200 of 2014 and in the case of Indian Council for

Enviro-Legal Action Vs. National Ganga River Basin Authority &

Ors the eco-sensitive and prohibitory zone is declared from

the edge of the river. It is perlinent for proper and effective

adjudication of the matter that the impugned G.O.s be

quashed.

ll.That in view of the facts and circumstances as explained

hereinabove, the Consolidated Consent Authorization dated

13.02.2024 given to respondent no. 6 Hotel Ganga Forest

View on application no. 3281035 dated 05.12.2022 and the

Consolidated Consent Authorization dated 22.07.2023 given

to respondent no. 7 Restaurant Hide Out Cafe on application

no. 4052625 dated 17.05.2023 issued bv Uttarakhand

ution Control Board may kindly be directed to remain in

\ \0-/
#";:;*ru,'ffi-u
i$-;;:i:',,'lTii

\
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abeyance being in complete violation of the orders of the

Hon'ble Tribunal.

VERIFTCATION

I, the Deponent herein, do hereby veriff that the contents of the

above Rejoinder Affidavit are correct and true to the best of'my

knowledge and nothing material has been concealed therefrom and

the annexures filed alongwith this affidavit are true copies of their

orieinals.

Verified at Nainital on this 17th day of May, 2024.

Od)r

V,UW NgTyaJt- 9h Snn,'t'a(!4
\/ ' l,atr ter'v Nq\/Ya/L

;f,*,H Yi#,:; gKtt:,3o r Q".J" *ua
TTf,iJ,Ti.!T,ZWL@| .rr Drtt

htt':*iK-''t ' 
.-..r.,HS-Jlr,f,lFAJo,^il';/,,

REGTSTERED DEPONENT.

n) Arr.tcatc
5i HQ-NA.NITALO: HQ.NATNI.T AL

3(,* rr. tf ilxrr)irlu
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2l
qigr-t?h3 v-z serqnh+ '^nte

g$tr,
oTRo frflS Sq{q,
$frq,
ffiFff€To'g {Tr{F[ I

eq q.

1- 3q qcnsfi' 2- swszleT.

scnrsfu-g sffin€ qs {,TT fiq;rs qTfiA-{ul ERtrR ia-e-+t frqlrg gTftfiq,

A€rr-fl | ekrs t

s- tg +rri \fq qrq fuqtq-s';
qqt gq mq ffiq fuTI'1T,

*rirfl I lh _
sniilw srEqr{r-2 E-qql.-H."..'ftsqq. 2s16

Bsq- qTo qtmq fq Bq-.rd sTqr crfu snH d mq q +slfr Hf d 'r.n \n{ E@
q-drstr 'TM + fibflt srtkd t't+{tq qlFr$. frctq o-r{ tg qt$wrFs qq
qr$dfiil ffid ftd \ilFi frT{fi |

qd-f,,
sq{ffi frrqqt einwl d ffieT q wrrtr ffirr< ffrn Td ft"tqEHR g* qE'

cai or fr*vr gon t ft'qro 11S-c fi{ Fqryn it qIRil qrtrti d ;nq rf ffi €}t'i {
rrfi \q {fl-+1 w6r{r6 cH d f,-Cl-q fr-orsZftqfE ffifuo cft-q-qi + ottft{ er{ry's

ftrS inri et ir6{ $ffqgfr rflq dt trtfr t-
tqrfr f{
(oF chsfud atr{- rno vr$a mc Fql^c{ Er{r rr1n l-fr Y{ gqqtt tr6ra-dn rR'qT d
.$s S zoo ftsc n-+ d st{ sb} qRgf+tf, q}q fufR-d frrqr qqr t t vqm e}d.d frP}s

qRRTR q 6aeerr/qr{ ue-+r, getTqlq"T, qrd MrT q rrfr er&q frfi-fr7fufu +t{
ergre d-,i r'+d- qfirgqn cRlflftf, cffird fc oT ftqf{qr M fr"Trrr trM fr-{r whrrt
ef trqilct drt- .qro rr$q *-{ trE5+d Fr{r "frn n-ft qq rsot sartro ;Tffii ?it

q*q t zoo fisq d. oTfff soo fisq f,-f d ald 6l tqm qtq fufR-d frrqrrql * t

(1) -'rff d a-e * 30.0-30.0 fi=ec dF or eia sTorsr td #t, cil q-#fl {'IeT ctF

$ 31rysps d enqx w (nooo upto 25 year frequency) qIE tqlfuf, d, fr ri
ql fi oTfu6 d'n, q frffi ?fi IFFtq o'r fuur ord'rq qbt Et rT I t {*dfr
ut< qmr{rvw /qd t\EHleR oTrR crff+ft qfrtrfudt tg ctTqftfl H'rr I

F*S eTftRffi strs-wrq r{ elrgf, 6ti ?nS qrfi'6. iFil € sNen4l ffi"r
Es nft-$q d nrq irgsq dft fu vm qfrRfuit il{r EtrffiT *q 'qrdr

:'.: s16q-rffi q dr€ oTqRrEe d Wlo' wgftiT gtr+rn. qTo rfiq:rq trrt ffire av
ft-+ q"t fr{stT-g-ff( d.rr aqr sfiI 6T "ft*t wRr€p-s tqsd fttrq 'ir

o-sFri wrtrn I

(z) irqr d sTfrR-n €r+cls +.qW st{ fr ft-q fufwTgfMq fuffi-d
sfud-eii +1 ffqT ffi' srgqq Eh)'-

0 116, oil+{q Oq qfu mr ffir Rr{ sfurtit S qrq 3TT{q Ettn,-
(.3{) T--sTt€r<q-so cRflc,

' (q) troa *s sr5qrfr 1g*oso**o)-,.u,
(s) qqc a1 sTfu6 ff z.s {lst s{erfi d qfu-d.

nqqF Tq5-?\w
\\
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14 qld t ffiq qqRIT tg qro n$q ffq ffsd d ft{YnEsR
@rffi g;qqq fqnTft-ir ffisr-gfgwq frtqr ElT*rn

(ii) gw *-a fr $ * Aqqrq fufvr, dT Efr"f-S't qimer it'*, +1 ft-qqlq
r1--sr6rd{ gti gq.ogmTno 4t frqr ir6, qrg oTfi-d-f,q z.so ffss dqd 41

frqr dm g-{M"T q-{ qfr{aT S qpr s{grq dr.n fr ett d ffiq qFFrI
g,qf,*r Elt

+e-
r ffifq orf'q E}i d fuft d High Flood Level * ercq q ;qrym fu;er

fqf, t.oo ftrt dlrnt

. ele q't fffq armer * rmtr g qts yrsq ft{ &qc.d d infrwr+-gwn

wrqr€r's n-{sm ft{-q glgr smrqfu vrTruT-q;{ frw vr}q11
fqF Sq Ard- riefTq qre t eFrnn src qss.S q es o1 tS t drfr E-A

srTste trfi q €Trr+te d qs-drd Ffrqre $;r€rcT EtA gn EsT qRq nzn cai er$ qrr
of l*q +qa q-q1 Bttil B t vqe fd q qFT lrqr6 ffi{r Ett S qtFrtnil re t
yrTrfr'd tti of sRTr.{cT rfr B I cf,f,: qt=l s$f"T d tr{q w qfr g(wr o} fuh-d ErTi

fu gq'eb d trq th1 e1-SqFr, re]TT q{ tRq +t iryfua aFfwn qrffiwl Kq fr
gP{fud a-{ErA gv fr \ilft{ft |

z- rf'n {fr d ffi ftfurZsfr-ffq q qr{ftrd Td d rrqimr eirs{d$ qb} .ft
ffiDrEr s,rrq * s{q@hd frrqr qrot B t

1- 3II{ tq irfus, qq \rd Tqtd{"T fuTrtT, g5pr€r€ eTFFT I

2* qgg -HFdq, 
Rf=qr$ frqFT, iscnrcrtrs ?mFT I

2- oTrgftT, rraqrcT rIU-€FT, *.St .r.c-qrf, 
t

s- lffi, ER'srq/t€qr{{l
4- gq oTftq<r, Rfu F*,T,q$n oretrft. *dmr5l
s- rr6lNsrif, ffiNr€rug t{q-d f+w, tggr{{ I

6- s{Fr Hfuq, ffirgncr's qqfq-{"r rist{rr r+ rqvu frriroT qtd, C-EqKq I

z- tnd q.rfm 
I

r*fr-

Ly
( omo ficrift gqw )

'Hfuq'q 4'/

'>*( E*q ffie. qr+a )

{"Ury
aYuet'fl
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IN THE MATTER OFI

BEFORE THE NATIONAL GREEN TRIBUNAL'
PRINCIPAL BENCH' NEW DELHI

Original Application No. 2OO of 2OL4
(c.w.P. No.37271L9851

And
Original Application No. 668 of 2OL7

{Earlier M.A. No. 923l20l7l
In

Original Application No. 2OOl2O14)

M.C. Mehta Vs. Union of India & Ors.
And

M.C. Mehta Vs. Union of India & Ors.

coRAM : HON'BLE MR. JUSTICT SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. JUSTICE U.D'SALVI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: ,lpptcant:
;: - -

rrr'1,'' l'

Respondent:

Mr, M. C. Mehta Ms. M€hak Ms. Katyayni'
Adv.
Ms. Upama BhattCchiriee Mr. SanJay
Upadhyay' Advs.
fVfr. S.V- Niren and Mr. V ayak Gupta,
Advs. for CGWA
Mr. Sanjeev Rallt and Mr.':,Diriesh Jindal,
LO for Delhi Pollution Contibl Cornmittee
Mr. V. K. Shukla, Adv. and Mri: lmanshu
Dube, Advs. for State of Maalhyaladesh
Mr. Prakash Kumar Singh::an-d"'Ms' Rlcha
Kapoor, Advs.
Ms. ViJaya Singh and Ms. Alshwarya Mishra
Advs
Mr. Shiv Mangal sharmar'id+.':,iand Mr'
Saurab Rajpal, Adv
Mr. Gautam Sinth and Mr. Shoeab Alam'
Advs. for State ofi:Bihar ', , ,,,

Mr. Gautam Singh and',,Mt; ','Rudreshwar
Singh, Adv, for BSPCB
Mr. Tarunvir Singh and Ms. Guneet Khehar
and Mr. Sandeep Mishra, Advs.

Mr. Jayesh GaUtav' AdV. for JSPCB
Mr. Vlbhaw Mlsia;:,and Ms. Saumya Mlsra'
Advs;:':::,: .:::::.:: :,:.: :.,:':

Mr;,. 1tii"ttder, LA for Central Pollution
Contlol Soaral
Mr. Ishwer Singh' Adv for NMCG
Mr. Appana Poddar, Adv with Mr.
Bhupender, Kumar, LA' CPCB
Mr, Pradeep Mishra, and Daleep Dhyani'
Adv. for UPPCB
Mr, Mukesh Verma, Adv. fot UPCB

Mr. Raj Kumar, Adv. and Mr.
Bhupender Kumar,
LA, Central Pollution Control Board.
Ms, Asha Basu Mr. Amit Agarwal, Adv. for

IVest Bengal Pollution Control Board
Ms. PuJa Kalra, Adv. for South and North
MCD
Mr. Shiv Mangal Sharma, Mr' Saurabh
Rajpal and Ms Shikha Sandhu, Adv'
Mr. I.K. Kapila, Adv. for Uttar Pradesh Jal
Nigam, UK Pey Jal Nlgam and KanPur
Nagar Nlgam
Mr. ViJay Hansaria, Sr. Adv' Mr' Amit
Anand Tiwari, and Ms' Vishakha, Advs' for
State ofUttarakhand Y
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Mr. Om Prakash, Adv. for M/o Railways
Mr, Pradeep Misra, Mr. Daleep Dhyanl'
Advs. for UPPCB
Dr. Sandeep Singh, Adv for State of Uttar
Pradesh.
Mr, AJay Marwah, for HPPCB
Mr. Santosh Kumar, Adv for UPSIDC
Ms. Yog:naya Agnihotri, Adv. and Ms. Prlty'
Adv. for CECB
Mrs. D. Bharathi Reddy and Ms. Vldyottma'
Advs for State ofUttarakhaad.
Mr. RaJa Chatterjee, Mr. Chanchal Kr.
Ganguli for State of WB
Mr. Rajul Shrlvastav, Adv MPPCB
Ms. Priyanka Slnha, Advs. for State of
Jharkhand
Mr. Anil Grover, AAG, Mr. Rahul Khurana
Adv. for State of Haryana and HSPCB
Mr. Atul Batra, Adv. for Mother Dalry
Mr. Mukesh Verma, UEPPCB
Mr. R.N. Sharma, Advs. for Agra Nagar
Nigam
Mr. SanJeev Ralli adv with Mr. Dinesh
Jindel LO
Mr. Varun Thakur, and Mr. Kumar Ajttabh
Advs. with Mr. Sandeep Director and Dr.
Pravln Kumar'Dlrector for NMCG
Ms. PanchaJanya '.Batra Stngh Adv. for
MoEF and CC
Mr. Rajesh Raina, Adv,
Mr. Santosh Kumar, Adv. for UPSIDC
Mr. Attin Shankar Rastogt and Mr. Prateek
Yadav, Advs. for Mlnistry of Envlronment,
Forest and Climate ChangC, ,:::;

Date and
Remarks

Orders of the Tribunal

.,Item No.
16 &'17

December
L5,2Ol7

We have heard the Learned Counsel appearing for

all the stakeholdeis. as well as Dr. A B. Akolkari.:special

Member of the Committee constituted by the,Tribunal in

relation to STPS,at Haridwar. We ttave already.lpsssed the
:::

or:der on the.previous dates of hearing. Today, we will deal
.

with the 3 CETPs and other anciilary'issues which are
,' ,

primarily concerned with the cleaning of river Ganga in

Haridwar and surrounding areas.

fne CBtp at Haridwar is of the capacity of 4.5 mld

and the current flow at the inlet point is noticed as 3.5

mld. In other words this CETP is under-utilized. It is

pointed out by the Members of the Committee, who have

physically examined the CETP as well as the surroundings

areas, that Lagoon where effluents from the CETP is

stored has been found to be non-compliant to the

322



@
Item No.
16 &, L7

December
LS,2Ot7

prescribed parameters. The analysis report revealed that

the BOD and total coliform are much beyond the

prescribed standards. The other deficiency pointed out is

that there are two other drains which carry both sewage

and some elements of industrial effluents as well. These

drains are not connected to any CETP/STP and directly

meet the river Sukhi which is a tributary of river Ganga.

Learned Counsel appearing for the State of

Uttarakhand has stated that CETP per se is operating

satisfactorily and after passing of the order of the Tribunal

its working has improved. However, he has not challenged

two other issues pointed out by the Comrnittee.

Learned Counsel appearing for the National Mission
..'

for Clean Ganga upon instructions from Senior Officer
: :: ,:,

present submits that the observations made by the

Committee are correct and should be attended to.:',

It is pointed out by the National Mission for Clean
:.4 ti:, r:ri.r:

Ganga in whieh:,we find some merits that two diains are

carrying indus{ia]. effluents aqd if all,.indt tries are

connected to the CETP at ,Haridwar ,tha4 these drains

should have no industrial effluents. Thus we direct that

tn-e,,joint inspection team, sh* CJnauct a survey and

whichever the industries are not connected to CETP they

should be connected within three weeks from today. In the

event of default those industries shall be liable to close

down without any further notice. This will also include the

industries which might have constructed the bypass.

In view of the above we pass the following directions

in relation to CETP at Haridwar:-

1. The agency responsible for maintaining and

3
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@
Item No.
t6 Et L7

December
L5,2OL7

operating the CETP at Haridwar should ensure that

the plant operates satisfactorily and regular records

of effluents at inlet and outlet are maintained. The

Pollution Control Board of Uttarakhand in

consultation with the National Mission for Clean

Ganga shall maintain regular supervisory control

over the working of this CETP.

TWo local drains which are in the Haridwar

industrial area should be connected to the CETP at

Haridwar and the CETP at Haridwar should be

upgraded or in tlt..t"tiy"t, ,,th" two drains be
'::::: , :..

intercepted and a separate CnTPlST,l should be put
,:l,,,,,,,r, : . .,:i:;::,,

on them as their discharge is stat€*,:tb be 3 to 4 mld

which is obviously in excess of the ."-rl#a capacity
:r'.

of the CETP-SIDCUL Haridwar which is 4.5 1d and

already receiving 3.5 mld.

We leave it for National Mission for Clean Ganga,

Uttarakhand Pollution Control Board and SIDCUL

to determine which of the stated two options would

be more effective in dealing with the pollution.

The environmental compensation payable in terms

of the Section 15 of the National Green Tribunal Act,

2. As effective regulation of each and every industries
,t: .::..: 

::lt :.:,::;,,;,,..;,::::::

may not be physically possible, p ifflarty in

regard t9, ir regular performance, ,4rect that,

..as the drains are ,, carrying ,,industrial/hotels/

dom€stic.discha'rge, all the'',ihduStfi€s, hotels shall

'.,,be liable to contribute.U" ,;;';iiirter pays principle

for construction of the CETPs/STPs as above

directed.

?

4.

4
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@
Item No.
L6 &,t7

December
15,2OL7

2010 shall be on the basis of the rooms of the hotels

and the quantum of the effluents being discharged

by the industry- mo:e the rooms or more the

discharge, higher shall be the contribution. We leave

it for this Committee to determine the amount

payable by each industry/hotel as aforesaid. If any

person fails to contribute upon demand from the

concerned authority their water and electricity

supply would be liable to be disconnected.

5. The State of Uttarakhand, Uttarakhand Pollution

Control Board and SIDCUL..,,*h"11 ensure that the
,i:

discharge entering in the lagoon should not exceed

the prescribed parameters. Stepsrs'hould,be taken to

dredge the lagoons to remove the existing pollutants
',:,,''

and dilution of the lagoon to take place in',.order to

ensure that there is appropriate dilutioi'iJ' rmg tn

parameters within the prescribed limits. Thereafter

no pollutants in excess of prescribed limits should

strictly in accordance with the rClevant rules. If
:;

,,'.,.,neces ary it should,be'sent to TSDF at Roorkee and

there shall be vehicles carrying sludge should be

fitted with the GPS systems and due regular log-

book should be maintained at the point of

transportation and receiving entities.

CETP at Pant Nagar

This CETP has a capacity of 4 mld and presently it is

receiving only I.25 mld of effluents/sewage. The

performance of this CETP though appears to be within

5
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the prescribed limits but obviously it is receiving

effluents much below its capacity. Furthermore, the

industries are causing direct pollution as the CETP is

being either bypassed or industries are not treating

their effluents and are not putting them in the

drain/conveyor belt leading to the CETP. It is stated

that there are nearly 520 industries out of them 213

industries are connected to this CETP. The CETP is

supposed to treat the entire effluents generated in the

industrial area.

Thus, in view of the above,,,,S., pass the following

directions. 
'r ::::::::': 

:".,.

1. The agency responsible foi,:adntaining and

operating the CETP at Pantnag." td ensure
.

that the plants operates satisfactorilv and regular

records of effluents at inlet ;it;iit., are

maintained; The Pollutiort- Contfol B'oard of
:, :::: ,.,:,,,,:,1 .t,,, i

Uttarakhand in consultation with the'rNational

Mission for Clean Ganga shall majrrtain regular
':ll"

,-,, ,,, "tFb*isory 
control over the,,,worki4g of this

nr4DUl1IT.
i l,::,, 

:,: ,,...,

,,2" The State of UttarAkhand;'Uttaraktrand Pollution

Control Board and SIDCUL shall ensure that the

discharge entering the Lagoon should not exceed

the prescribed parameters. Steps should be

taken to dredge the Lagoon for removal of the

existing pollutants, and dilution of the Lagoon to

take place in order to ensure that there is

appropriate dilution to bring the parameters

within the prescribed limits. Thereafter, no

6
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pollutants in excess of prescribed limits should

be permitted to enter the Lagoon. The sludge

taken out from the Lagoon should be maintained

strictly in accordance with the relevant rules. If

necessary, it should be sent to TSDF at Roorkee

and there shall be vehicles carrying sludge

should be fitted with the GPS systems and

regular log-book should be duly maintained at

the point of transportation and receiving

entities.

3. All the industries at CETP-,,P*I N"B* industrial
:.:.

cluster should be conneCted 'with the CETP

within 8 weeks from todaSr andif'any, industry is

industry shall be shut down mo ;:; w'buld not
::

be permitted to operate without speeific':brder of

the Tribunal. Once all the 520 i$uslqies are

connectcd to CETP , bbviously ",'"'i1 will

, ,,, 
aPPrg,,.L ately receive the.,effluents equivalent to

: itsrCapacity. If this .eiercise.-is not taken that

would,apparently mean.,F4,.pottUtants are being

, '., sent directfy u,,p$ra''ffi the river/ water

bodies or the drains ultimately leading to the

river Ganga.

CETP AT SITARGANJ

This CETP has a capacity of 4 mld and currently it

is receiving the effluents to the extent of 2.5 mld,. This

carries both the sewage and the trade effluents. The plant

has been found to be not meeting the prescribed

standards. The plant is not handling the waste effluent/

7
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sewage strictly in accordance with the relevant rules.

Learned Counsel appearing for the Project

Proponent i.e. Agency that is_operating the CETP submits

that they were advised by the IIT Roorkee to change the

media and do its upgradation, and they were in the

process doing upgradation when the effluents were

collected, and now they have changed the media and have

also taken steps to upgrade the plant and currently the

plant is operating satisfactorily.

1. The agency responsible for maintaining and

operating the CETP at Sitarganj should ensure that

the plant operates satisfactorily and regular records
: :..1.:::..:

of effluents at inlet and outlet iiia.,naintained. The

Pollution Control Board of Uttrtfu"t a in:':
consultation with the National Mission fsr Clean

rl.:::r:::..' 
::.i:tii.r"

Ganga shall, maintain regular :,,srrpervi$$-'' controf

over the working of this CETP.

2. AlL tfre. industries and other units must be

connected to the conveyor belt leading to the CETP.

The CETP has a capaeity where it:ca4.receive more

effluents/seW,4ge and all industribs should be
..::::.:.:

', 'esnnected to the CEltPiwithi*,8'weeks from today.

They should immediately take steps to handle the

sewage/waste effluent in accordance with the rules and

transport the sludge to the TSDF at Roorkee.

3. We make it clear that all the stakeholders including

State should enforce these directions strictly as per

the time schedule provided. In the event of default

the agency operating the CETP shall be liable to pay

environmental compensation of Rs. 50,000/- per

8
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day for each default. The officers who are found to

be responsible for non-compliance of the directions

would be liable to 
_ 
be proceeded against in

accordance with the law including for violating the

order of the Tribunal.

It is stated on behalf of State of Uttarakhand that 50

kms stretch of river Ganga in Haridwar and 10 kms

stretch in Uttarakashi has been demarcated for

delineation of High Flood Line. The process in these two

segments has been completed. However, for the

',,1'remaining stretch of river Ganga in Uttarakhand, the

Cabinet had already granted its approval and the State

Government and other stakeholders shall take appropriate

steps without further delay. Let the entire exercise for

demarcation of HFL in the Ph-1 Segment A be completed

I ' I within three months from today without default. In the

I event of non compliance the concerned officer shall be

I tiatte to be proceeded against in accordance with the law

'l in terms of the judgment till then no construction would
:l
::::: lbe permitted in the Flood Plain in consonance with the

judgement of the Tribunal in the case of Indian Council for

Enuiro-Legal Action v. National Ganga Riuer Basin Authoritg

& Ors. we reiterate that in the area falling within 50 mtrs

from edge of the river in the hilly terrain no construction

would be permitted, nor any other activity carried out and

it shall be treated as Prohibitory Zone. Beyond 5O mtrs

and up to 100 mtrs in the hilly terrain it shall be treated

as Regulatory Zone. Regulatory activity shall be notified

by the State and till that time there shall be no

construction activity" permitted in that area. Once the

9
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river enters the plain or even hilly areas where width of

the river is more than 70 mtrs, in that event area of 100

mtrs from the edge of the_ river shall be treated as

Prohibitory Zone whlle 100 mtrs to 300 mtrs would be

treated as Regulatory Zone and till the time the State

notifies the restricted activities, there shall be no

construction activity even in the Regulatory Zone.

It is fairly stated by the Learned Counsel appearing

for the State that plastic use have considerably reduced

but certainly it has not been stopped totally. He further

states that notification banning the plastic and thermocol

has been issued. However, the same has not been fully

implemented as yet.

The Learned Counsel appearing for the otJrer parties

including the Committee Members submit that,the plastic

and its remnants. cause pollution of river :''eilg". w"

reiterate our order pasSed in the judgment ffid totally

prohibit ith.';a;'.'of" any kind of plastic i.e. plastic bags

(irrespective of their thickness), cutlery, plastic, plates etc

in the..entire towns located at the banli..o.f iver Ganga or
' 

,' . ,,'..' ,t. ,,,,t.., .

its tributaries. Theire shall be total prohibition particularly
.....

in t{afidwar at places !$9,,:}Tarkipauri, Lakshman Jhoola

and Chandi Peeth and all other places in Haridwar and

Rishikesh and upper regions.

We further direct that there shall be complete

prohibition on manufacturing and sale of the plastic

products in these areas.

It may be noticed that various State Governments

have already passed special prohibitory directions and are

being effectively impl€mented even the places like Shimla

10

330



Item No.
16&17

December
L5,2Ot7

and Chandigarh and other parts of the country. There is

no reason why the State of Uttarakhand and Uttarakhand

Pollution Control Board should not implement these

directions strictly and without default. For each default of

the local authorit5r, the Pollution Control Board shall levy

environmental compensation of Rs. 5000/- and submit

the compliance report to the Tribunal.

submits

of the

of

in

status.

With the above we close this case as far as Ph-l
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